
                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 699/2021 
GR Case No-1133/2021 

U/S-279/427 of IPC 
 

ORDER 

23.04.2021  

Ld. Advocate of the petitioner has filed hazira.  

Report as called earlier vide Order dated-08.04.2021 

regrading zimma of cash amount of Rs.6,08,000/- is 

received today from the I/O concerned.  

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O ASI 

Sarat Ch. Das, I/C of Bebejia Police Outpost under Tezpur 

PS, it disclosed that on 04.04.2021 he had seized the 

aforesaid cash amount of Rs.6,08,000/- in connection with 

this case from accidental vehicle bearing Regd. No-AS-

02/BC-9310 and the said cash amount of Rs. 6,08,000/- 

belongs to the petitioner, Md. Firoj Ali and the aforesaid 

cash amount is not required for further investigation of this 

case. On perusal of the case record, it disclosed that the 

I/O of this case has deposited the said amount at the 

refundable head of Govt. Account and thereafter, I/O has 

submitted the treasury challan before the court as a proof 

of deposit.  

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioner may be rejected. Accordingly, the 

prayer of zimma of aforesaid seized cash amount of 

Rs.6,08,000/- (Six Lakh Eight Thousand) filed by the 

petitioner Md. Firoj Ali is allowed and the I/O sets at liberty 

to hand over the seized amount in favour of petitioner, 

Md. Firoj Ali after withdrawal of the said money from the 

refundable head of Govt. Account. Further, the I/O is  

 



                                    

23.04.2021  

directed before handing over the seized amount to the 

petitioner verifying the indentity of the petitioner.  

The I/O shall obtain a PR bond of Rs.6,08,000/- (Six Lakh 

Eight Thousand) from the petitioner on condition that the 

petitioner shall produce the proper surety of producing the 

aforesaid seized amount whenever he is asked by the I/O 

or by the Court. The petitioner shall co-operate the I.O, till 

the I.O. concludes the investigation.  

The I/O further forwarded the compliance report before 

this court on or before 28.04.2021. 

Let a copy of this order be transmitted to the I/O 

concerned for his information and necessary action.   

Accordingly, the interim zimma prayer filed by the 

petitioner named, Md. Firoj Ali stands disposed of.    

 
        

      Sri N. J. Haque 
Chief Judicial Magistrate 

                Sonitpur, Tezpur 


